395 DSG (Gujarat},
187475

{Shr1 H M Patel]

recommendations was that ytu would
accumulate funds over a vperiod of
good years and had some fime elap-
sed between the ncceptance of the re-
commendations and the arrnal of
scarcity concitions, the State would
have had more 1esource, to meet the
situation created by the scaray con-
ditions This snould be borne In
mnd When ymiir own oJicers have
also accepted that tn relieve the scar-
city conditions  substantially  mote
sums than what vou have so fap pro-
vided will be necessiry why are Jud
not providing more money’

SHRI P M AIEHTA The other
day I had suggesed thy the 1m-
plementation of a1 umpoitant work
vz  Bhavnagar—Taiapore B G
Ralway ling should t > takea up The
Government of Gujatat had assuied
to make good the defiit 1t an,  0Oc-
curred 1n the uxth vear, accmdimng
to the criteria jaid down Furthei-
moie they haive assur:d land free of
cost What preseats  its implemen-
tation®

SHRI PRANAB KUMAR MUKH-
ERJEE All these points were dis-
cussed on the 17t In orider to
save the time of the House at the fag
end of the se svion 1 did not touch
those points

MR CHAIRMAN 1 will now put
the demands to vnte

The question 15

“That the re.pective Sapplemen-
tary sums noi exreeding the
amounts on Revenue Accounis
and Capstal Aced ints shown 1n  the
third column of the Oider Pagper
be granted to tas President out
of the Consolidateq Funi of the
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State of Gujarat 1o defray the
charges which will eome In tdunse
of payment during the jear end-
ing the 318{ day of March, 1875,
in redpect of the following demands
entered in the gucon colummn
thereof— »

Demand No 14 15 8 R 14 14
50 51 55 56, %9 €o
62 A9, 71 71, -, 8%
9L, 94, 95, T2 109,
16 1R gzy 13, urd 196 7

The motwn wa, adopted

-
1713 hrs

GUJARAT APPROPRIATION (NO
5) BILL* 1974

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI PRANAB KUMAR MUKILR-
JEE) Su I beg to move for leave
tu mmtioduce a Bill to author1 e pav-
ment and appropmation of ceitain
turther sums trom and out of the
Consolidated Fund of the State ot
Gujarat for the services of the hnan-
cial vear I1974-75

MR CHAIRMAN The queslion 15

‘That leave be gianted to intro-
duce a Bill to authorise payment
and appropriation of certain fur-
ther sums from and out of the
Consolidated Fund of the State of
Gujarat for the services of the
financial year 1974-75"

The motion was adopled

SHRI PRANAB KUMAR MU-
KHERJEE [ introducef the Eall

1 beg to move}

“That the Bill to authorise pay-
ment and appropriation of certam
further sums from and out of the

*Published 1 Gazette of India Extraordinary, Part IL section 32,

dated 20-12-T4

4Introduced/Moved with the recommendation of the Premdent
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Consolidated Fund of the State of
Gujaral for the services of the
financial year 1974-15, be taken
into consideration.”

MR. CHAIRMAN: The question is:

“That the Bill to authorise puy-
ment and appropriation of certuin
further sums from and out of the
Consolidated Fund of the State of
Gujarat for the services of the
financial year 1974-75, be taken
into consideration”

The wmotion was adopted.

MR. CHAIRMAN: We shall take
up claives. There are no amend-
ments to clauses 2 and 3 and tu the
Schedule.

The question is

“That clauses 2 and 3 and the
Schedule stand part of the Bil{”»

The motion was adopted.

Clauses 2 and 3 and the Schedule
were added to the Bill.

Clause 1— (Short title)
Amendment Made:

Page 1, line 3,—

for “(No. 5)" substitute “(Nv.
4H* (D

(Shri Pranab Kumar Mukher)ee)

MR. CHAIRMAN: The question is:
“That Clause 1, as amended,
stand part of the Bill.”
The motion was adopted

Clause 1, as amended, was added
to the Bill.

The Enacting Formula and the Title
were added to the Bill

SHRI PRANAB KUMAR MU-
KHERJEE: I beg to move:
“That the Bill, as amended, be
pasged”

cherry) 1974-75
MR. CHAIRMAN: The question 1s:

“That the Bill, as amended. bLe
passed.”

The motion was adopted.

17,16 hys,

SUPPLEMENTARY DEMANDS* FOR
GRANTS (PONDICHERRY),
1974-75

MR. CHAIRMAN. We now take
lp Supplementary Demands for
Grants (Pondicherry)

Demanp No. 4-—ADMINISTRATION  OF
JUSTICE

MR CHAIRMAN: Motion moved:

“That a supplementary sum not
exceeding Rs. 5,12,000 on Revenue
Account be granted to the Preci-
dent out of the Consolidated Fund
of Pondicherry to defray the
charges which will come in course
of payment during the year end-
g the 31st day of March, 1375 iu
respect of ‘Administration of Jus~
tice "

Demanp No. 5—ELECTIONS

MR CHAIRMAN: Motioa moved:

“That a supplementary sum not
exceeding Rs, 60.000 on Revenue
Account be granted to the Presi~
dent out of the Consolldated Fund
of Pondicherry to defray the
charges which will come In course
of payment during the year end-
ing the 31st day of March, 1975 in
respect of ‘Elections’™

-~

#Moved with the recommerdati'n of the Presidert.



